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ig In the overseas trades. Govern- 
t are, however rendering such a»- 
nce as is possible to enable the 
an Shipping Companies to carry as 
B a share of Government owned or 
ernment controlled cargoes as pos- 
5.

Agricultural Farm, Sultanpur

J074. Shri S. K. (a) Will the
ister of Food and Agrlcultare be 
ised to state what expenditure has 
tar been incurred on the Agricul- 
il Farm at Sultanpur and how 
:h more do Government propose to 
tid during 1953-54?
b) How many families of landless 
Durers do Government propose to 
le  on the land and what facilities 
aid be provided for the workers 
re?
c) Did the land on which the farm 
being esUblished belong to the State 
vemment or has it been acquired 
m peasants and cultivators?
rhe Deputy Bflnlster ci Food and 
Ticoltare (Shri M. V. Krtshnappa):
) The estimated expenditure from 
ptember 1953 when the Farm was set 

upto the 31st March 1954. is
I. 5,52,900.
(b) 1,000 famines. The facilities to 
, provided to them are (i) a subsidy 
to Rs. 500 to each family for con- 
ruction of a hut, (ii) provision of 
tiools and panchayat^ghars, dis- 
insaries and drinking water wdU 
id (iii) assistance In the promotion
cottage industries,
(c) A part of It belongs to evacuees 
om whom It has been acquired by the 
:ate Government. In order to conso- 
date the farm area some plots of land 
l̂onging to cultivators of the 

icality are being exchanged and newly 
actorlsed land very near their pre- 
jnt plots is being allotted to them in 
eu thereof,

Indian Pi antation A ct

♦ m i. Shri K. P. Trtpathi: Will the 
linister of Labour be pleased to 
;ate:
(a) whether It Is proposed to call a 

ripi^te conference to diicufi the
ne P.S.D.

draft rules made under the Indian 
Plantation Act, 1951; and

(b) if so, when?
The Minister of Labour (Shri V. V. 

Girt): (a) Yes.
(b) The draft model rules have been 

circulated to the employers* and 
workers* organisations and their com­
ments are expceted to be received by 
the end of this month. After the draft 
rules have been re-examined in th# 
light of those comments, a date for th« 
tripartite conference will be fixed.
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44€. Shri Dasaratha Deb; Will the 
Minister of Labour be pleased to 
state;

(a) whether a demand has been 
made by the tea garden labour 
organisations of Tripura for the con­
vening of a Tripartite Conference for 
enhancing their rate of wages; and

(b) if so, when Government pro­
pose to convene such a conference?

The Minister of Labour (Shri V. V.
Giri): (a) and (b). Representations 
have been received by the Government 
of Tripura from labour unions for re­
vision of the minimum rates of wages 
of tea garden workers. The matter is 
receiving the attention of the State 
Government.

T ilrfmonr Comnrctions ^
441. Dr. Ran Subhag Slnfh: Will 

the Minister of Communlcailon« be 
pleased to state:

(a) whether Government propoee 
to provide additional telephone con- 
nectioni in Patna; and

(b) if so, how many and when?
The Deputy Minister of Communica­

tions (Shrt Raj Bahadur): (a) Yes.
(b) 80, by 31st May 1954.

M ica M ime* I.abour W elfarr

44S. 81iri Nageshwar Prasad Slnha: 
U) Will the Minister of Labour be 
pleased to state how many sittings ol 
the Mica Mines Labour Welfare 
Advisory Committee were held ii* 
1952 and 1958 and at what places?

(b) What business did it transact?




